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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

CA 72/92. 
	 Ot. of Drder:25-1-94. 

Dr.Anil Kumar Saxena 

. . .Applica rt 
Vs. 

Union of India, 
rep. by its Secretary, 
Ministry of Home Affairs, 
North Block, New Delhi. 

Director, 
Sardar Uallabhbhai Patel, 
National Police Academy, 
Hyd-252. 

...Raspondents 

Counsel for the Applicant 	: 	Shri Veada Rajagopala Raddy 

Counsel for the Respondents : 	Shri N.V.Rámana, Rddl.CGSC 

CORAFI: 

THE HQN'BLE JUSTICE SHRI V.NEELADRI' RAG : VICE—CNAIRi1MN 

THE HON'E3LE SHRI R.RANCARAJAN 
	

MEIIBER (A) 

,i, 
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CA . 72/92 

Judgement 

(As p4r Hon. c11r; Justice U. Neeladri Rae, Vice Chairman) 

Heard Sri Vada Rajgopala:ReddY, learned counsel for 

the 	 -:19nd Sri N.U. Rarnana, learned counsel for 

the respondents. 

This CA was riled praying for a direction to R-1 to 

ScL 
grant the revised IJCC pay of Rs.3700-5700 to the post of 

Reader in Teaching Methodology in Sardar Vallabhbhai Patel 

National Police Academy (SUP-NPA), Hyderabad, on par with 

the scale of pay en the post of Reader in Lal Bahadur 

Sastry National Academy of Administration (LBS Academy) 

Mussorie, with retrospective effect from the date as is 

permissible under law and Jix the pay sz;siz  of the appli-

cant accordingly and to grant all the arrears of pay. 

The facts which are relevant and material for con-

sideration of this GA are briefly as under 

There is one post of Professor and three pcEtsDf 

Readers in SUP Academy and the pay scales for the said 

posts prior to 1983 were .1500-1800 and 840-1200 respect-

ively. In 1983 the same tat revised as Rs.1500-2000 and 

Rs.1100-1600 respectively so as to be on paxith the pay 

scales of Professor and Reader in LBS Academy. Accordingly 

the pay of the applicant who joined as Reader in Teaching 

flethodology in SUP Academy in 1981 was fixed in the pay 

scale of Rs.1100-.1630 with effect from 14-11-1983. 

By order dated 4-12-1985 (vide Annexure_.I), the 

1 -5siisTrsity Grants Commission (ucc) scales of pay of o 

Professors and Readers which were Rs.1500-2500 and 1200-1900 

Jere extended to the Professors and Readers in LBS Academy 
/ 

but 	t to Professors and Readers in SUP ACademy. 
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The revised UGC scales had came into effect from 

t-1-1986, and those revised scales it Professors and Readers 

',c.c Rs.4500-7300 and Rs.3700-5700 respectively were being extended 

to Professors and Readers in LBS Academy. but not to the 

Professors and Readers in SUP Academy. 

The applicant was making representations from 9-2-1986 

praying for revision of the pay scales of Professors and 

Readers in SUP Academy so as to be an par with the pay scales 

of Readers and Professors in LBS Academy. Though the Director, 

SUP Academy, recommended for the said revision, it was Laccepted 

to by the Government and hence this GA was filed. 

I 	4 	The contention for the applicant in support sn.t 

re±at,e claims in this OA are that the duties and functions 

performed by the Readers and Professors in SUP Academy are the 

same &AfJ as the duties and functions peformed by the Readers 

and 	Professors in LBS Academy / and the qualifications prescribed 

for the posts of Professors and Readers in both tbsss Academies 

prior to 9J1 - - 	- were similar,  Ióhile the LBS Academy., 

for Training of lAS Officers and All India Service officers, 

the SUP Academy is for the Training of IPS Officers and on the 

principles of equal pay for equal work, the pay scales which 

are applicable for the Readers and Professors in LBS Academy 

have to be allowed even to the Readers and Professors in SUP 

Academy. In representation dated 14-11-1991 the applicant 

sUbmitted that when heme&. an official of Ministry of H0me 

Affairs,.he was informed the the revised UGO scales were not 

allowed, to the Professors and Readers in SUP Academy as the 

pre—revised UGO scales were not given prior to 1-1-86 and as 

the SUP Abademy is not providing any degrees to the trainees. 

Iii the said representation it is stated that even 	t /Y — 

Professors and Readers in LBS Academy, the pre—revised UGO 

scales were givenwith effect from 4-12-1985 only and Readts 

in SUP Academy canndt be blamed when those scales were not 

I 
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granted to them prior to 1,-1-1986,and when they came to 

know of the same the representation was made even on 

9-2-1986 praying for those paaEe. It is also statedin 
4.. 

the said representation that even M+ LBS Academy it.L. not 
2 

p.r-ctj±-rJe any degrees to the trainees. 

5. 	InlEply to affidavit riled by the Dest D?f'icer in 
) Lr% 

SUP Academy on all the respondents, merely stated that the 
4.- 

revised 11CC scales for Professors and Readers were not made 

applicable to Professors and Readers in SUP Academy as 

wbre not given the fevised UCC scales. There is no denial 

in regard to the pleadings for the applicant that the duties 

and the responsibilities of the Readers and Professors in 

both SUP and LBS Academies are similar1  and the qualifica- 

tiona for those posts s-e also similar prior to ±5-'i-1617" 

•1 It may be noted that even in 11983 when the scales of Readers 

and Professors in SUP Academy were less than the pay scales 

of the dorresponding posts in LBS Academy1the pay scales of 

the Pormer were revised with effect from 14-11-11983 50 as to 

be on par with the pay scales of the latter bed to be 

Purther seen that while LBS Academy caters to the training of 
(b tFyCe 

lAS and other officers anW SUP Academy was constituted for ,  I-.- 	/ 

the training of IPS Officers. Ti.are cannot be two different 

2 
opinions in regard to the ,responsibilities and thit4-e&=tbst 

rcct- 
have to be discharged by both the lAS nad IPS officers. 

Probably having realised the same the pay scales of the 

Professors and Readers in SUP Academy were raised so as to 

be Oqual with the pay scales of their counterparts in LBS. 

Academy. If the same is taken Thr considetation in the 

E' ctCC.3 / 
light of the plea for the applicant that the kProfessors and 

Readers in both the LBS and SUP Academies are similar and 

they are having the same responsibilities and when the same 

remains te-te untraversed it had to beheld that they are 

y 

W\ 
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discharging the same duties and holding the same respon- 

sibilities., 	Further, the qualifications prescribed for 

the posts of Readers and Professors in both the Academies 

upto tct 	V(v 7,were same. Hence, under these circumstances 

when the applicant contends that equal pay for equal work is 
y 

applicable in this case1cannot be heldas untenable. 

So it is p1ep-o-e-d to give the following directions 

The applicant ha4 to be given thescale of pay of Rs. 

3700-5700 (u13C revised pay scales) for Readers with effect 

from 1-1-1986 by limiting the monetary benefits from 1-2-1 

(this DA Was presented on 30-t-1992). The arrears have to 

be paid within four months from the date of receipt of this 

order$. 

This DA is ordered accordingly. No casts. 

angarajan) (v. Neeladri Rat) 
Nember(Admn) 	 Vice-Chairman 

I Dated 	January251  1:994 
I 	 Dictated in the Open Court 

sk 

	

	 Deputy Registrar(Judl4t 

Copy to:- 

1. Secretary, Ministry of Home Affairs, Union of India, 
North Block, New Delhi. 

2.. Director, Sardar Ballabhai Patel, National Police 
Academy, Hyd-252. 

3. One copy to Sri. U.Rajagopala Reddy, advocate, No.1 
Law Chambers, High Court Buildings, Hyd-DOl. 

4! 	One copy to Sri. N.V.Ramana, Addi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

Re m/- 
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IN THE CTpfr ADflINISTPaTIVL TRIBUNAL 
}fERAnn3EJCH HYEEPJEAD 

-Se.. 

THE 	
JUSTICE V.NEELAD?I MO 

D 

T1-:E HOW'BLL MR&&..GORTHI 	:t'IEMBER(A) 

THE HON' BLEMR~TXU~IDRASEKHAR RE.QDT 
\. 

	

AND 	
MEMBER(J) 

THE i-ION' BLE IVIRRRANGAMJJJ 
tMEflBER() 

Dated; 	'L1994 	 - 

AR.DEWJUUJMENT; 

- 

O.A.No. 

Admj.tted and Interim directions 
las \e d. 

Allow d. 

asposd of with directions. 

fljr 

Dismi½sea as withdrawn 
Dismjaed for default. 
Rejec 

rder as to cos 




